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Present : Shrx D.R.Gupta, Counsel for the applicant
ohri R.S.Aggarwal, counsel for the respdts

ORD.ER

(Passed by Ibn'ble Mi-.I.P.Gupta.Member (a) ;

In this application, the applicant was

promoted as LDC vv. e. f,4,9,85. while working as UDC, he
^ was placed under suspension by Order dated 6.2.1990.
j suspension order is at page 14 of the application. The

learned counsel for the applicant contends that no charge-
sheet has so far been filed either in a court of law or
for disciplinary proceedings, under CG3(>Xa) Rules, 1965.
The learned counsel further contends that the applicant is
similarly placed fes the applicants in OA No.1142/91 etc.
decided on 9,8.9l by the Principal Bench.

applicant is similarly placed, we
direct that the respondents shall revoke the order of
suspension dated 6-2-1990 within af)eriod of 2 weeks
commencing from the date of communication of this Order.
The respondents should also determine ho-, the period is
to be treated and what pay and allo-wances for the period
of suspension should be allowed, within a period of two
months from the date of communication of this Order. in
Case,the applicant has any grievance thereafter, he - fi—
to approach this Trib:inal.
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•7 •iitlvfhese directions, the OA is disposed of at
the acteissicn stage, at the request of the counsel for the
par t i es.
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